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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, AT NEW DELHI
O.A. No. 726/2023

In the matter of:

News Item titled ''Deforestation ill-planned construction and
unscientific-illegal mining behind Himachal Pradesh, monsoon
catastrophe’ appearing in The Hindu dated 25.11.2023.

INDE X

Sr. Particulars of Documents Page
No.

1. | Affidavit on behalf of Respondent no. 02 (HPSPCB) in 1-9
compliance to order dated 29.02.2024 of the Hon’ble
NGT.

2. | Annexure-l Copy of EC orders pertaining to Regional | 10-12
Office, HPSPCB, Bilaspur.

3. | Annexure-11l. Copy of EC orders pertaining to Regional | 13-20
Office, HPSPCB, Mandi.

4, | Annexure-lll. Copy of EC orders pertaining to| 21-26
Regional Office, HPSPCB, Dharamshala.

5. | Annexure-1V. Copy of EC orders pertaining to| 27-32
Regional Office, HPSPCB, Kullu.
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6. | Annexure-V. Copy of EC orders pertaining to| 33-34
Regional Office, HPSPCB, Chamba.

7. | Annexure-VI. Copy of EC orders pertaining to| 35-54
Regional Office, HPSPCB, Shimla.

8. |Annexure- VII. Copy of EC orders pertaining to| 55-63
Regional Office, HPSPCB, Parwanoo.

9. | Annexure- VIII. Copy of EC orders pertaining to 64

Regional Office, HPSPCB, Rampur.

Place: Shimla, H.P.

Dated: 08.05.2024 HPSPCB




154

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, AT NEW DELHI
O.A. No. 726/2023

In the matter of:

News Item titled ''Deforestation ill-planned construction and
unscientific-illegal mining behind Himachal Pradesh, monsoon

catastrophe' appearing in The Hindu dated 25.11.2023.

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 02
(HPSPCB) IN COMPLIANCE TO ORDER DATED
29.02.2024 OF THE HON’BLE NGT.

May it please your Lordships:-

I, Anil Joshi, S/o0 Ram Dutt Joshi aged about 58 years, at
present working as Member Secretary, H.P. State Pollution Control
Board at Shimla, Himachal Pradesh being well conversant with the facts
of the case in my official capacity and being competent to swear this
affidavit on behalf lof the H.P. State Pollution Control Board, do hereby

solemnly declare and affirm on oath as under:- |

1. That in the instant matter, the HPSPCB (Respondent no. 02) has filed
its reply/response dated 20.02.2024 which is already on record of this

Hon’ble Tribunal and the same may be read as part and parcel of the

present affidavit/response of respondent no. 02.

AN

Member Secretary, ~=x--.
HP State Pollution Control Boa+
2himla
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2. That in this matter, the Hon’ble NGT vide order dated 19.01.2024 has
passed further directions qua HPSPCB, as follows:-
“...0. Learned Counsel for the HPPCB also seeks time to disclose the
details of the violators against whom EC has been imposed as

mentioned in paragraph 5 of its reply...”.

3. That in compliance to the above-cited directions, the details of the
violators against whom Environmental Compensation (EC) has been
imposed for illegal/unscientific dumping of muck/debris is tabulated

as follows:

Name of the Name/details of violators to Details of

Regional whom directions for imposition Environmental

Office of | of Environmental Compensation Compensation

HPSPCB. has been issued for illegal imposed.
dumping of muck/debris.

Regional Show cause notices were issued Rs. 29,25,000/-

Office, to five units for illegal muck (vide office order

Bilaspur dumping namely: Gawar dated 05.09.2023,

Construction Ltd. (RMC Plant), Annexure-I).
Dilip Buildcon Pvt. Ltd, Max
Infra (I) Ltd, Bharat Construction
Ltd. and M/s Afcone Ltd.

After further scrutiny, EC was
imposed on M/s Dilip Buildcon
Pvt. Ltd. village Mandi Manva,
PO Raghunathpura, Tehsil Sadar,
District Bilaspur. H.P.

N
lember Secretary, "

iP State Pollution Control Bre-
thimla



€

Membar Secretary, ..
HP State Pollution Control Boar:

Shimia
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Regional
Office,
Mandi.

M/s Afcons Infrastructure Ltd.
(dumping of construction waste in
River Beas during four lane work

near Pandoh-Takoli section of
NH-21).

Rs.10,50,000/-
(vide office order
dated 09.10.2019).

M/s NKC Project (P) Ltd.

(dumping of construction waste in
River Beas during four lane work
near Pandoh-Takoli section of

NH-21).

Rs. 7,00,000/-
(vide office order

dated 09.10.2019).

Ms KMC Construction Co.
(dumping of construction waste

during four lane work).

Rs. 2,50,000/-

M/s Dinesh Kumar Sharma
Screening Plant (Mandi-Rewalsar

road upgradation)

Rs. 10,75,000/-
(vide office order
dated 27.10.2021).

M/s  Municipal
Mandi.

Corporation

Rs 19,45,000
(vide office order

dated 21.06.2023).

Total units =5

Total Rs.
50,20,000/-
(Copies of office
orders are annexed

as Annexure-II

collectively.)
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Regional M/s Gawar Construction Limited, SF- | Rs 65,25,000/-
Office, 01, JMD Galleria, Sector 48, Sohna | (vide office order
Dharamshala Road, Gurugram, Haryana, 122001. dated 24.07.2023)
and Rs 1,00,000/-
(vide office order
dated 20.05.2023)
M/s Bharat Construction India | Rs. 1,00,000/-
Limited, Village Luthar, PO Kotla, | (vide office order
Tehsil Jawali, Distt. Kangra. dated 20.05.2023)
M/s MVD Cementation & | Rs. 1,00,000/-
Construction Pvt. Ltd. Vill. Balah, PO | (vide office order
Kotla, Tehsil Jawali, Distt. Kangra. dated 20.05.2023)
Total units =3 Total Rs.
68,25,000/-
(Copies of office
orders are annexed
as  Annexure-III
collectively).
Regional M/s NKC Pvt. Ltd. (Contractor of Rs. 1,00,000/-
Office, Kullu NHATI’s Four Lane project Kullu, (vide office order

Village Hat, Tehsil Bhuntar, District
Kullu, H.P.

dated 13.09.2023).
Rs. 1,30,000/-(vide

office order dated

Member Secretary, M.

P Stafe Pollution Control Boerc

Shimla
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24.06.2020) and
Rs. 1,75,000/-
(vide office order

dated 05.05.2021)

Sh. Sunil Dutt, Vilage Siyal, P.O. and
Tehsil Manali. Distt. Kullu (H.P.)

Rs. 1,00,000/-
(vide office order

dated 06.10.2022).

Total units =2

Total Rs.
5,05,000/-
(Copies of office
orders are annexed

as Annexure-I1V

collectively).
Regional M/s Jagson Construction limited, Rs. 1,00,000/-
Office, Village Bahadurpur, GT road (Vide office order
Chamba Batala. Gurdaspur, Punjab. 143503, dated 09.01.2023
Annexure-V).
Regional M/s Sunni DAM HEP, Koldam Rs 5,00,000/-
Office, Colony, Sunni, District Shimla, HP vide office order
Shimla. dated 07.07.2023
and Rs 60,90,000/-
vide office order
dated 27.12.2023.
Member Secretary, ™.,
HP State Pollution Control Boerc

“himla
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M/s PK Construction Pvt. Ltd.,
Keonthal Complex, Khalini,

District Shimla, HP

Rs 4,00,000/-

(vide office order
dated 08.08.2023
and

Rs 2,00,000/- vide
office order dated

18.08.2023).
M/s Sushil Chauhan, VPO Madog, Rs 1,00,000/-
Tehsil Chopal, District Shimla, HP (vide order dated
08.08.2023)
M/s Paraj Industries, (Contractor of Rs 1,00,000/-
HPMC, AJC Plant), VPO Parala, (Vide order dated
Tehsil Theog, District Shimla, HP 08.08.2023)
M/s Infracool Pvt. Ltd., (C/o Rs 1,00,000/-
APMC CA Store), VPO Parala, (vide order dated
Tehsil Theog, District Shimla, HP 08.08.2023).

Sh Dhani Ram & Ram Lal, Village
Bhui (Deothi) PO Chailla, Tehsil
Theog, District Shimla, H.P.

Rs 1,00,000/-
(vide order dated
18.08.2023).

Sh. Yashwant Thakur, Village

Chainu Balasan, Gram Panchayat

Rs 1,00,000/-
(vide order dated

Barai, PO Sheel, Tehsil Rohru, 30.08.2023)
District Shimla. HP
Sh. Bhagat Chand Thakur, Village Rs 1,00,000/-

Chainu Balasan, Gram Panchayat

Baral, PO Sheel, Tehsil Rohru,

(vide order dated
30.08.2023)

"Jlemberéecntuy.

P State Pollution m

»,1,.,,_!3 "
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District Shimla, H.P.
Total units = 8 Total amount Rs.
77,90,000/-
(Copies of office
orders are annexed
as  Annexure-VI
collectively).
Regional Mr. Gulfam, M/s Shuaib Fruit Rs 2,80,000/-
Office, Company Meruth, 621-A, Sah (Vide office order
Parwanoo peer Gare, Meruth at the sorting dated 20.12.2022)
area in Village Tipra Parwanoo,
H.P.
Mr. Ravi Anand, M/s Rotoflex Rs 2,80,000/-
Pakaging Corp. Tahliwal, una, (Vide office order
H.P.at the sorting area in Village dated 20.12.2022)
Tipra Parwanoo, H.P.
Mr. Ayyub, S/o Hazilshhaqg, 100, Rs 2,80,000/-
town Bugrasi, Barhana, (Vide office order
Bulandsehar, UP-245403 at the dated 20.12.2022)
sorting area in Village Tipra
Parwanoo, H.P.
Mr. Rashid Suleman, S/o Majid, Rs 2,80,000/-
184, Mohmmadpur-Lala, Kanker- (Vide office order
Khera, Meruth Cant UP-250001 dated 20.12.2022)
at the sorting area in Village
Tipra Parwanoo, H.P.
o)
Member Secretary,

HP State Pollution Controf Bearc

Himla
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The Commissioner, MC

Parwanoo, Distt. Solan, H.P.

Rs. 80,000/-
(Vide office order
dated 20.12.2022)

M/s Cosmo Ferrites Ltd. VPO-
Jabli, Tehsil Kasauli, Distt. Solan,
HP

Rs. 75000/-
(Vide office order
dated 13.08.2021)

The Commissioner, MC

Parwanoo, Distt. Solan, H.P.

Rs 5,55,000/-
(Vide office order
dated 21.06.2021)

M/s HPMC Ltd, Sec. 2,

Parwanoo, Distt. Solan, HP

Rs 1,87,500/-
(Vide office order
dated 13.10.2022)

M/s MT Autocraft, Village
Naryal, Sector-4, Parwanoo, Ditt.
Solan, HP

Rs. 75,000/-
(Vide office order
dated 13.08.2021)

Total units = 09

Rs. 20,95,500/-

(Copies of office
orders are annexed
as Annexure-VII

collectively).

Regional
Office,

Rampur

M/s R & B Construction, Head
Office Hindol, Below Thakur
Niwas Kasumpti Shimla 171009

Rs 1,23,750/-
(vide office order
dated 16.12.2019,
Annexure-VIII).

'S

Mvember Secretary, s
4P State Poliution Control Boarc

~imia

YT v

o, |
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Prayer:-
In view of the submissions made above and in reply/response dated
20.02.2024 of HPSPCB, it is submitted that the State Board has taken
action within its mandate with respect to the issues involved in this
matter and therefore, it is prayed that the matter may kindly be disposed
off qua HPSPCB. Any other order deemed fit and appropriate may also

be passed in the interest of justice.

JQ
L —Deponent

Member Secretary, mey,,
HP State Pollution Control Boerc

“Rimla
Verification:-

I, the above named deponent, do hereby further solemnly affirm that the
contents of paras 1-3 are true and correct to the best of my knowledge,
derived from official record and no part of it is believed to be false and
nothing material has been concealed therefrom.

Al
Signed and Verified at Shimla on.. .. day of /’/\N(, 2024.

O\N‘ Deponent

Member &0\’.&’%%‘_
1= State Poliution Control Besr:

“himla
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Annexure-l
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Annexure-ll
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e NEW SHIMLA-171009. | - ﬁ.*
ORDER

Whereas, according 10 the report received from th
¢

Linvironmental [ngi
. ‘ _ nal Engineer >
Guate Pollution Control Board. Regional Office i) e

aspur. Dist. Bilaspur, 1P,

. _ it has been
informed that the unit named as M/s Dinesh Kumar Sharm

| a (PWD Contractor), (Near
\tiddle School Nagrota). Village Nagrota. PO Drang, Distt Mandi. 1P is

Gy .

. \ operating without
\alid consent of the State Board.

Whereas. it has been informed that (i) Show Cause Notices were served 1o the unit. by
RO Bilaspur to apply for the Consent to Operate of the State Board(ii) The unit is 'dl‘i;.‘i
carrying out washing operations apart from screening operation at the site.(iii)There is no DG
set and the unit is running on clectric connection.(iv) As per the report of Mining Officer
dated 14/10/2021 the unit is operating at the same site.

Whereas the facts stated above tantamount 1o the violation of the provisions of those

contained in sections 24 & 25 of the Water (Prevention and Control of Pollution) Act. 1974 and
sections 21 & 22 of the Air (Prevenuon and Control of Pollution) Act. 1981 constituting a
cognizable offence punishable under section 41. 43 and 44 of Water Act. 1974 and 37. 38 & 39
of the Air (Prevention and Control of Pollution) Act, 1981. notwithstanding action under Section

33-A of the Water (Pollution & Control of Pollution) Act. 1974 and 31-A of Air(Pollution &
Control of Pollution) Act, 1981.

Therefore. in consideration of the facts stated above & in exercise of power conterred
under Section 33-A of the Water (Pollution & Control of Pollution) Act.1974 and 31-A of
Air(Pollution & Control of Pollution) Act, 1981, the H.P. State Electricity Board in general and
the Executive Engineer, Electrical Division-Mandi in particular are. hereby dirccted under the
provisions of Section 33-A of the Water (Prevention and Control of Pollution) Act. 1974 and 31-
A of Air (Prevention & Control ot Pollution) Act. 1981 10 disconnect the power supply (or an}
other souree of energy) of the unit M/s Dinesh Kumar Sharma (PWD Contractor). (Near Govi.

Middle School Nagrota), Village Nagrota, PO Drang. Distt.Mandi. HP forthwith.

- y Contd. -
: Dy. ‘lO‘C\g(l‘: -.

=2 AN LR
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Direction is also issued o M/s Dinesh Kumar Sharma (PWD Contractor). (Ncar Govt, Maddle
reclic S dle a8 !
School Nagrota) Villaee Nagrota, PO Drang. Distt.Mandi, TP to suspend the production and not
Scnd agrotd}. = t
to operate the unit even on DG set or any other source ol energy. All concerned shall repor
compliance forthwith, as various n]‘purlunilicx have already been pranted o the defaulting unit (o

comply.
The non-compliance of the above directions shall constitute a cognizable olfence attracting

line up-to Rupees ten thousand and imprisonment up-to seven years under Sections 41, 43
and 44 of Water Act.1974 & Section 3738 & 39 of the Air Act. 1981 which can also be
mitiated.
Strict compliance from all concerned is solicited to avoid legal liability on their
part.
|

Member Sceeretary
HP State Pollution Control Board
Ph. No. 0177-2673766

Endst. No. HPSPCB/RO Bilaspur( Misc.)/2021- | 7 J° fy Yo 'Z Dated:-2 "/./ 0+ ? 0/

Copy forwarded to the following for information, compliance/action and report:-

. The Chairman. HPSEBL, Kumar House. Shimla-4 (H.P).
5 M/s Dinesh Kumar Sharma (PWD Contractor). Village Nagrota., PO Drang.
Distt.Mandi. HP to stop the process/operation of the hot mix plant immediately on
DG set.
/Thc Environmental Engineer. HPSPCB. Regional Office Bilaspur. District- Bilaspur.
HP to calculate the Environmental Compensation as per the dircctions ol 1on’ble

NGT.
4. Case File. (\
\ .I\x
MembedSecretary

ol Board
2673766

A=

HP State Pollution Contr
“t Ph. No. 0177-
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B |‘- _" Near HPPWD Rest House Dholra, Tehsil & Distt
Haspur (Himachal Pradesh)- 174001

] “‘ch‘\ U I‘] F"H i ] 15
. S IA-S 23000, Website hitp //hppeb nic in/
No. PCB/BLP/ (997) Mis Dinesh Kum Up /Thppcb nic

. ar Sharma s Nl . ,
Il=rom. Environmental Engincer creening plant/2022- § 7§ Dated 3’3]03)33
O
M/s Dinesh Kumar Sharma Screening Plant,
Village Nagrota, Post Office Drang
Tehsil Padhar, District Mandi ‘
Subject:

Environmental Compensation- reg.

. This is in reference to the HPPCB Head Office order no. Endst no. HPSPCB/ROQ Bilasput
(Misc )/2021- 10591-93, dated 27102021 regarding sealing of your unit and in compliance t0 the

directions received to this office the Environmental compensation as per the directions of the Hon"?le
NGT, the Environmental Compensation amounting Rs. 10, 75.000/- (Rupees Ten Lacs Seventlv F;;VE
Thousand only) has been calculated for the period of violation, according 1o the formula prescribed in

the orders passed by Hon'ble National Green Tribunal on 1902.2019 in "O A no 593/2017 titled as
Paryavaran Suraksha Samiti Vs Union of India & Ors”

You are hereby directed to deposit the Environmental Compensation amounting
Rs. 10,75,000/- (Rupees Ten Lacs Seventy Five Thousand only). in the form of demand draft duly
issued in favour of Environmental Engineer. HPSPCB Bilaspur payable at Bilaspur, SO that the necessary
action on your online application for Consent to Establish can be taken accordingly. h

%3
Atul Parmar

Environmental Engineer
H.P. State Pollution Control Board Bilaspur

0 /C
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- - REGR.POST
.':"/';:, LiFE
™ f setvla 1Or
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' M
gl 1P 4 : . k vy _. 4 /
' 1P State Pollution Control Board \JL .Im’é
v HINM Panvesh Bhawan. Phase-117, New Shimla-09 W gy
-t .
il Phone No. 0177-2673766, 2673020 FAX-0177-2673018 I

Ne. (47/PCE/MSW/M.C.Mandi-Vol-/2020- 595 49—y  Dated: 2]* br 25

Environmental Compensation for violation of provisions under
Solid W Management Rules, 2016 as per order by Hon’ble
NGT in O.A. No. 606/2018.

To.

The Commissioner.
Miunicipal Corporation- Mandi,
- Distnict Mandi(¥1.9).

WHEREAS, as per the report/ Show Cause Notices issued by the Regional
Office. Mandi/ Bilaspur/ Head Office, HPSPCB on dated 20.02.2021, 15.06.2021,
22.06.2021, 30.09.2021, 12.05.2022, 21.06.2022, 17.06.23 and reported that the
Municipal Corporation, Mandi is not complying with the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 & Solid Waste Management Ruies,
2016 and reported that a) No segregation of solid waste is carried out at dumping
site as both wet and drv wastes were.found dumped together in the composting
pits. b) No arrangemsnt has been provided for door-to-door collection of
segregated solid waste from all households as the vehicles engaged in the
collection of Solid Waste reaching the site during inspection were found carrying
mix of the wet and dry waste. ¢) No mechanism for leachate collection from the
" site has been provided. Leachate from dumping site may deteriorate the water
quality of River Beas.d) No material recovery facilities or secondary storage
facilities with sufficient space for sorting of recyclable material has been provided at
site. e) Solid waste was also found littered along River Beas that may deteriorate
the quality of water of River Reas. f) Composting pits wers found completely
dismantied and no composting of wei waste is being carried out at site.

e WHEREAS, further as per the report/ show cause rotices iszued by the
Re ional Officey Mandi/ Bilaspur on daled 21.06.2022 & 17.06.2023 that the

leachaie generaied from the legacy waste site of the Municipal Corporaiion is not
Eeletm%oﬁthe norms prescribed in the Schedule-!l of Solid Waste Management
ules, 2016.

WHEREAS, under the provisions of Solid Waste Management Rules, 2016
MC Mandi was required to manage and treat solid waste in a propar/ sc‘:ientiﬁr';
manner but it has been observed that no corrective steps for scientific

~ management, handling and disposal of waste were taken. )

WIHEREAS ae n g i oz

WHEREAS aq ner the Solid Waste Management Rules 2016, Schaduie-ll
Ala) .. lothe extent ,{..’J."J‘,'!J'.'J."F.' the waste S[(‘)rage area should te covered. If, such
storage is done in an uper: area, it shall be provided with imperiveable base with
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- Eight Lakhs only) is aiso hereby impo

PCB-J004/7/2022-NGT SECTIO!\Tlgf;QE POLLUTION CONTROL BOARD

facility ‘or collection of leachate and surface water run-off into lined drains leading
to a leachate treatment and disposal facilit A

. WHEREAS, under Section 42 (a) of Water (Prevention & Control of
Pollution) Act, 1974 no person shall knowingly cause or permit any poisonous,
noxious or polluting matter determined in accordance with such standards as may

be laid down by the State Board to enter (whether directly or indirectly) into any
[stream or well or sewer or on land]; ! .

WHEREAS, the above acts and omissions tantamount to violation of the

provisions of the Environment (Protection) Act, 1986, Water (Prevention & Control
of Pollution) Act, 1974, Solid Waste Management Rules, 2016 and the directions
issued by the State Board whic

his a punishable offence under the said Act/Rules.

The said violation also altract the penal provisions as directed by the Hon'ble

NGT in its order dated 28.02.2020 in O.A. No. 606/2018 titled “Compliance of

Municipal Solid Waste Management Rules, 2016 and other environmental issues”

WHEREAS, Hon'ble NGT vide order dated 28.08.2019 passed byin Q.A.

No. 593/2017 titled Paryavaran Suraksha Samiti V/s Union of India & ors.

approved the methodology for levy of Environmental Compensation on the basis of
polluter pays principie on violating units.

WHEREAS, Hon'ble High Court in CWP No. 2369/2018 vide order dated
06.04.2023 has_directed all Local bodies not to dispose of garbage/ solid waste
illegally along water bodies & ensure proper collection, segregation & disposal but
the aforesaid acts 8f yours also tantamount to violation of said Court orders.

Despite ‘the repeated requests/correspondences and notices issued the

State Board, MC Mandi is not complying with the provisions of law and directions

issued therein by the Board or the Hon'ble Court. Therefore, Environmental

compensation amounting to ¥ 19,45,000 /- (Rupees Nineteen Lakhs Forty Five

Thousand only) is hereby imposed as per the orders dated 19-2-2019 of Hon'ble

NGT passed in O.A. No. 593/2017 from the date of violation observed i.e. dated

9.05.2022 to 01.96.2023 (i.e. INR 5,000/- per day for.389 days violation) for

discharging unireated leachate in open towards National Highway and Beas

River AND Environmental compensation amounting to X 8,00,000/- ( Rupees

sed for the violation of Solid Waste
Management Rules for violation period" w.e f. Feb, 2021 to Sept, 2023 as per
Hon’bie NGT order in OA No. 606 of 2018, :

Accordingly, you are hereby directed to deposit Environmental
Compensation of ¥ 27,45,000/- (% 19,45,000 /- + ¥ 8,00,00/9 the aforesaid
amounis in the account of Member Secretary, HP State Pollution Control Board,

~ Bank of Baroda A/c No. 54140100001617 (IFSC Code BARBONEWSIM) under

intimation to this office within a week's time failing which action under the

provisions of Environment (Protection) Act, 1986 and Solid Waste Management
Rule, 2016 shall be initiated at your own risk and cost.

Also note, if the violations

(Anil Joshi, IFS)
~Member Secretary
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PCB-1001/7/2023-CONSENT SECTION-STATE POLLUTION CONTROL BOARD-Part(1)

/

24525212023

H.P. STATE POLLUTION CONTROL
BOARD
“HIM PARIVESH”, PHASE Ill
NEW SHIMLA-171009.
No. PCB/Power Disconnection/Kullu/E-130584/2023- Dated:

Environmental Compensation as per the Orders of Hon’ble National Green
Tribunal in OA No. 256/2013 for muck dumping:

To

M/s. NKC Pvt. Ltd. Dy.
Contractor of fourlane, H.;
Kullu, Distt. Kullu, HP

Whereas, as per the report of Regional Officer, HPSPCB Kullu, Distt.
Kullu, HP vide letter No. 1370 dated 7.8.2023, it has been reported that
telephonic complaint received from the Deputy Commissioner, Kullu on
1.8.2023 that muck is being dumped to the river Beas in front of the Maa Kali,
Sheetla Mata Mandir, IA Shamshi in four lane. The site was inspected, and it
has been observed that the muck was dumped into the river Beas at the spot
near Jia on four lane by the M/s NKC Pvt.Ltd. without any protection/retaining
structure. During the course of inspection one vehicle (Dumper) No. HP 66
8122 was found at the site containing muck and the driver Sh. Ghanshyam S/0
Sh. Hiri Nath. Vill. Jhidi, P.O. Nagwain, Tehsil Aut, Distt. Mandi (H.P.) of
- vehicle given the written spot statement that he was lifting the muck of M/s
NKC Pvt. Ltd. who engaged in the four-lane construction work in Distt. Kullu
(H.P.) and the employee Sh. Deepak Mishra. Site Engineer. NKC, Pvt.Ltd. &
Sh. Dev Raj Singh Senior, Highway Engineer. NKC. Pvt. Ltd. ordered him to
throw the muck into the river Beas on the aforesaid location.

Whereas, the Hon'ble NGT order vide dated 29.07.2013 in case of
Abhishek Rai V/s State is:

“Whosever is found to be throwing or dumping any such material, of
H.P. & Ors. that effluent etc. directly or indirectly into the river Beas or its
tributaries or even at its banks, will have to pay a sum of Rs. 1.00 lakh s
compensation for causing pollution on the basis of ihe 'polluter pays
principle..........

Whereas, the Regional Officer, Kullu has further recommended that an
Environment Compensation amounting to Rupees 1.00 Lakh as per the

aforesaid order of Hon'ble NGT may be imposed on the said unit for the
violation.

Whereas, the facts stated above tantamount to violation of the
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provisions of the Water (Prevention and Control of Pollutior} Act. 1974 and the
Air (Prevention and Control of Pollution) Act, 1981 constituting a cognizable
offence punishable under the aforesaid Act; and attracts the directions of
Hon’ble NGT in O.A. No. 256/2013.

In view of above, an Environment Compensation amounting to Rs.
1.00 Lakhs is hereby imposed upon you with direction that the same must be
deposited immediately in the account of Member Secretary, HP State Pollution
Control Board. Further, you are directed to stop your construction work

immediately and provide adequate protection measures over the muck
dumping sites.

Compliance report in this context shall reach the office of undersigned
within 7 days, failing which action under the provisions of Water (Prevention &
Control of Pollution) Act 1974, Air (Prevention and Control of Pollution) Act,
1981 and Environment (Protection) Act 1986 shall be initiated against you.

Sd/-
(Anil Joshi, IFS)
Member Secretary
Endst No. PCB/Power Disconnection/Kullu/E-130584/2023- g0 g2 - §¢
Dated: / 2 - 5¢ 2%27%

Copy forwarded to the following for information and necessary action:

/The Regional Office, Kullu, Distt. Kullu, H.P. to ensure that the above.
orders are implemented, and latest status report in the matter be

submitted to this office within 7 days . Signed by
3. The System Manager, IT Section. Anil Joshi
3. Case File.

OR AR

M W Member Secretary
AV,
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H.P. STATE POLLUTION CCNTROL BOAERD
_.ze: HIMUDA, Shepping Complex Hall No-5, BeasaMoar- Kuliu
; ) Distt-Kullu, Pin-175101 (Phone: 01902-223149)
Website: http://hppch.nic.in e-mail: pcbrokullu@gmail.com
8LE-67
RO Kullu(na¢)yM/s NKC Pn)u"} (MLX, / Dared- (,21/—06’«30'20

RANDBT~ FUAIEY

The Project Manager

NKC Project. Village Hatt, Tehsil Bhuntar
Distt. Kullu HP

Subject: -

Submission of Environmental Compensation regarding.

ding

In continuation to this office letter No. 3911-13 dated 25.02.2020 and 5251 dated 20.03.2020 regar ding

i ! gt : : . z 2 rol of
show cause notice under Water (Prevention and Control of Poiiution) Act.1974 and Air (Prevention and Contro

: ; s O water flow
Pecliution) Act,1981 and the reply submitted by you dated 20.03.2020 regarding stopping of sprinkling excess water 1ot
3 i e 8 ; -« office on dated
and providing retaining wall along the river to restrict the muck flow. The same has been verified by this office on dal
et e sures and muck
0.03.2020. As you have already carried out muck dumping activides af site without proper protection measures an c

S s . ve eas . which
fiows 1o the river with the water from the construction site and have the imcpact on the water quality of river Bea

is gross viciation of provisions of the Water (Prevention and Control of Pollution) Act.1974.
The Hon'ble National Green Tribunal in O.A. No. 593/2017 titled Paryavaran Surak csha Samiti & ~
Unien of India &Ors dated 19.02.2019 passed the following directions:

Commitize has come up with followingz Jormulu for levying the .I;m”: conmental Comp2psei o

rsionces us merfmnej ut a, b and ¢ including non-compliance o; 7 the environmental st adarde ! violation of dir2¢ 1ons.

Turther Hon'bie National Green Tribunal 1n O.A.103872018 dated 10.07.2019 and 23.08.19passcd

The essence of rule of law is that 1o activity which is against 12 law is atios ed 10 continez uind the
nerson viclaling Ih law is punished according io Jow. Thus merely reguiring improvesenl does noi ohviate the nzed for
p ur.:\n ng rhe law violators/poliuters: stopping poiluting act. ity ar'd recovering compensation for the deriage lreads
cuused S0 as lo recover the cost of restoration is the mandate of law...

Further in compliance of above orders of Hon'ble NGT you are liabie to pay Eaviranpme.a!

Compensatio n amounting Rs. 1.30.060 /- (Rupees One Lzc Thirty Thousand only ).

Vou are taerefore, directed to deposit / transfer the above mention £n vironmental Compensation anic

directiy in the A’C No. 5414010200167 {IFSC Cod= : BARBINEWSIM) Member Secretary, HP State Pollution Conire!

unt

Board. Shimia and submit the payme: banx aansaction Number for official record. Failing of which action shail b=

\ainated under the provisions of Water (Prevention and Control of Pollution) Act,1974 without further notice at your i3l

vt rost riles
and cosi pigese..

(@]
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. HLPSTATE POLLUTION CONTROL BOARD
o Regional Office: HIMUDA, Shopping Complex, Hall No-5,

Kullu, Distt-Kullu, Pin-175101 (1LP) Phone: 01902-231.49 §. 50 .
Website: http:/hpspeh.nic.in e-mail:p. :

)

shrolondlu g gmail.eom

Reg.
No- l‘(‘H’R\H\‘uHunNmM_N\\‘(‘ roteets (P ) e . S ated: 6508 2392
5 Projects (P) d/Mat/202 1/ 2 . SNM4-So Dated: 6508 392y
‘\‘

Hhe Project Manager,

NRC Projeet, Village Hatt, Tebsil Bhunter
Dt Kallu (1Lp).

Sub: - Regarding Enviconment Compensation,

I continuaticn 1o this office letier No. PC3/ RO Faubin (1196) M/s NKC projects (P)
Crdl Har2021-19-20 dated 05.04.2021 regarding show cause notice under Water (Prevention &
Conol of Pollwtion) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 &
Eaviomment (Protection) Act, 1986 and direction was issued to lift up the dumped muck/debris

end 10 provide proper retaining structure along with siabilized slopes in order to prevent the flow
¢ muek into the niver Beas.

Whereas. inspection has been conducted by this ¢ /fice on dated 04.05.2021 and
curn the course of inspeciion. it has been observed that the mucl ‘debiis wis dumped along the
caver Baas and no corrective measures has been iaken (photographs criclosed). Despite of
cireciion issued vide letter no. PCB/ RO Kullu (1196)/ M/s NKC projects (P) Lid./ Hat/2021-19-
20 daed 053 042021, No compliance has been made t1l date.

Whereas. you are violating the provisions under Section 21 of Water (Prevention &
Connol of Pollution) Act, 1974 and section 22 of Air (Prevention and Contro! of Pollution) Act.

The Hon'ble National Green Tribunal in O.A. No. 3932017 thled Paryavaran
Surdhsha Semiti & Anr. Vis Union of India &Ors dated 19.02.2019 passed the following
directions:
" Comminee has come up with following formula for levying the Envirermental
Compensation in instances as mentioned at a, b and ¢ inclodine nup-complionee of 1he
cuviranmental standards - violation of directions.”

urther Hon'ble National Green Tribunal in O.A. 10382018 dated 10.07.2019 and
~ 3 U819 passed following directions:

S The essence of rule of law is that no activity which i against the law
wllowed 1o continue and the person violating the law is punishe) oo d o i

feguiring improvement docs not obviate the necd for puils’s o i
siepming polliting activicy and recovering compensation for the . e
recover the cast of restoration is the mandate of law...."

LA
»law, Thus mer

- .} f o . J v
HiW YiQigiors/paliuter

- ;
: atready caused so as 1o



ove orders of Hon’ble NGT you are liable to pay
ees One Lac Seventy Five

Further, in compliance of ab

En;)i?oxmnxental Compensation amounting Rs.1,75,000 /- (Rup

Thousand only).

directed to' deposit [ tansfer (he above mention

0. 54140100001617 (IFSC Code :
Shimla and submit the
| be initiated

Vou are therefore,
amount directly in the AICN

HP State Pollution Control Board,
p of which action shal

Act, 1974 without further

Environmental Compensation
BARBONEWSIM) Member Secretary,
umber for official record. Failin

payment bank transaction 1
n and Control of Pollution)

under the provisions of Water (Preventio

notice at your risk and cost pleasc.
Lor. Sunil Sharnia,
ale AE[C, HrsrCB, Kullu, H.Y.

_ Copy 10t
mber Secretary, HPSPCB, Shimla-09 for kind information and necessary action,

1. The Me
please. i
p Er. Su[jm,

AEE?, HPSPCB, Kullu, H.P.

G(c/




;o HPSTATE POLL8’§ON CONTROL BOARD

Regional Office: HIMUDA, Shopping Complex, Hall No-5,

—-— e
N Kullu, Pin-175101 (H.P)Phone: 01902-223149
HFSFCB Website: http://hppcb.nic.in e-mail: pebrokullu@gmail.com
No. PCB /RO Kullu/ NGT File /Vol-X1/2022- 33 98- 99 Dated: g - /o~ 2022
To (

Sh. Sunil Dutt S/o Sh. Nand Lal,
Vill Siyal, P.O. & Tehsil Manali,
Distt.Kullu (H.P.).

Sub: Regarding submission of the Environmental Compensation.

This is in reference to the news item published in “Punjab Kesri” newspaper on dated
29.08.2022 regarding dumping of muck along the River Beas and inspection of site
conducted on same day by this office. During the course of inspection, it was observed that
the site shown in newspaper is located in front of the Hotel Le- Grand. Rangree, Tehsil
Manali, Distt. Kullu (H.P.) and muck was dumped opposite to the aforesaid unit along the
river Beas. Moreover, Sh. Rajat Rana owner of tipper no. HP38 B3016 informed that Sh.
Sunil Dutt establishing a tourism unit and developing a plot at Vill. Simsa. P.O. Chhiyal,
Tehsil Manali. Distt. Kullu (H.P.) and advised him to throw/dump muck on the aforesaid site
and you have accepted offence and agreed to compound the offence as per written statement
given by you during spot inspection. The aforesaid activity is in gross violation of provisions
of Water (Prevention and Control of Pollution) Act, 1974 and Environmental (Protection)
Act, 1986.

Whereas. the Hon’ble NGT order on dated 29.07.2013 in case of Abhishek Rai V/s State
of H.P. & Ors. that ....... “Whosever is found to be throwing or dumping any such material,
effluent ctc directly or indirectly into the river Beas or its tributaries or even at its banks,
will have to pay a sum of Rs. 1.00 lakl as compensation for causing pollution on the basis
of the * polluter pays principle.”...........

Thereafter, the matter was taken up with the worthy Member Secretary, HPSPCB vide
letter no. PCB/RO Kullu/News cutting /2022-2096 dated 01.09.2022 to impose the
Environmental Compensation of amounting to Rs. 1.00 Lakh to you for the aforesaid
violation and direction has been received to this office vide no. PCB/Ro Kullu (Misc.)/2022-
13391 dated 30.09.2022 to proceed as per the order passed by the Hon’ble NGT in OA No.
256 of 2013 dated 29.07.2013 regarding imposition of Environmental compensation upon the
violator identified under polluter pay principal. Hence in view of above you are hereby
directed to deposit the aforesaid Environmental Compensation amounting Rs. 01 Lakh in 1]{6
Bank of Baroda A/c no. 54140100001617 (IFSC Code BARBONEWSIM) immediately
violation you committed and submit the receipt/ compliance report to this office

for
at the

(Er. Sulé’vdm

AEE, HPSPCB, Kullu
Copy forwarded to the Member Secretary, HPSPCB. Shimla for mlgrm(mon w.r.t. letter no. 0€

PCB/Ro Kullu (Misc.)/2022-13391 dated 30.09.2022 please. )
Er. SUHZSM

ALE, HPSPCB. Kullu

s A

earliest.
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5100315512022 CONSENT SEC 18FBTATE POLLUTION CONTROL BOARD
o - - - Annexure-V|

HP 5mte Pollution Control Board L
IFE

th Parivesh Bhawan, Phase-tH, New
' Shimla:0d %ﬂ Llfestyi&im
”lwm: No: 01772673766, 2673020 FAX- st

81’??-2&73018 3

N fPLBiMi&.C Lﬂmplaintbinﬁ &hinild)iz(}ZS Z{@ 7 ”’
m;md '7 7 "z,pzi

i*mamumfmta} Campensatimi for violation af provisions under
 the provisions of Water (Prevention & Control of Pollution) Act,
1874 and Ajv (Prevention & Control of Pollutien) Act, 1981 as
Cper order by Howbie NGVia O.A No 256 of 2013 titled as
i’i&ﬁmé:eki Bai Vs ‘5&&? oi H P & Ors

PR
Ak

The Head of the Project
S MR Sund Dam HEP,
- wolddm Colony, Sunst, v
“)M. Txid *’%*‘zmm u}i‘ 1 ’3"‘&1 o . )

S WHE "i’;&&m as per the rennr, z}{ the Regional Officer, HPSPCB, Shimia
DI tor no PCR/ROSSunni Dara HEP/ 2023-756 dated 12.06.2023 it
- baen nformed that inspecuon of your unit was carried out hy |
. 4 Board officials on dated 01.04.2023 & 01.06.2023 during which
Wik e:rmuzar"u% that (i construction of approach roads and adit to
¢ i3 under progress at present and the muck alter

s vtsm.. 0‘“ Kiy slgpes s being dumped directly along the bank of river

Satly} witheu: propsr protection measures. (i) Retaining structure

PR ,mum at some piaces are not adegquate and their height need to be
i ¥ mergence of these sites in Sathu) due to rise of
1o feve 1 of river during Lucoming Monscon season. (ili) there is no
vision o waf o sprinkling for fugitive dust emisgion arising from
am%:m 3 »»f*{wn.ms which 15 causing unisance 10 the general public.
CThe Misk dumped by you miay get washed away alony with ran in
o season which will uit&mats&v ge into the Sating niver and may
SCIOTBER m, vi aw: guality iviunit is not submatting monthly muck

s - regardmeg  total much gmev’&ted utilized - and
i nl degiognaied siles,

M' e i

-"%‘V%i}’i{{‘&% sauw Lauds polices weie Also issyed by the Regional
mi.f ¢, HPSHPCE Shimda, TSt Shuola HP vide letter no. 203-04 dated
?f}.,_, and ietter no, 694-95 dated 02.66.2023 for the ohserved
mmp_,xzan{ @ & o provide the details of 'wnrovvfi muck dumpng *
st e renoriat nolhing tangible has besen done by your unit il

thereby causing ar & water pollution aud taptameent

| ) s
sk atien of the Water Acti974 and Air Act1981 wmc‘x is a punishabi

£ =3
wr
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?Qg.jgoﬁfﬁﬁf@ﬁ?-c@NSENT sﬁcnow-sm‘e POLLUTION CONTROL aemb
s |
T e, fia b.ie for im:prisonment upto 7 years under the said Acts.

er orders dated 29.7.2013 passed by the Horhl
6 of 2013 tifled a5 Abhishok Ray Vis Sato of 1L b e

- WHEREAS, as g
i Vis State of HP. &

NGTE :ii_l é’f\ N? 2
~Drs all the authorities concerned are requi
et PTG SHLETREA | gquired to keep a st ail to »
provent throwing of municipal solid waste, um‘.eatedpsewgﬁéct:i u%ag
~or other material/Construction material into the rivers. Whosever is

3 m;;-nd:i to be throwing or dumping any such material, effluent etc
f??:ig}jf;saggnbﬁgkg' in hm{?_ fo pay a sum of Rs 1.00 lakh as

- compensation. tor causin U POy @ sum ot WS LU0 8K
T g poliution on the basfs of the polluter pays

- WHEREAS, the fact stated above tantamount to violation of-the
-5 PROVIRIONS contained in Water (Prevention & Control of Pollution) Act,
1974 and Air  (Prevention & Control of Pollution) Act, 1981 and
- drections of the Hon'ble NGT in its order dated 29.07.2013 in O.A No

¥

- 256 of 2013 titled as Abhishek Rai V/s State of H.P. & Ors.

s wew of above, Environmental Compensation amounting to total Rs.
3,611,000/~ (Five Lakhs only) (1lakh for each location) [for dumping of
ek ‘at five- locations viz. (1) Near Adit at RHS of river Satluj (2) Along
e approach road to diversion tunnel at LHS of river Satlyj (3) Near
Abulment of bridge at RHS of river Sathuj (4) Along the approach road
1o diversion tunnel near site office at LHS of river Satluj {5) Near -
- Cremation Ground at LHS of river Satlujl . _
s hereby impesed upon M/s Sunni Dam HEP as per orders of the
Hon'ble NGT for the non compliance observed and directions are issued
fo deposit the same in the account of Member Secretary, HP State
" Pgtiation  Control Board,  Bank of Baroda A/c No.
54140100001617 (IFSC Code BARBONEWSIM) within 3 days,
failng which action under the provisions of Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention & Control of
Pollution) Act, 1981 shall be initiated against you. Unit shall ensure to
submit the compliance report along with time- bound Action Plan for
rerredial measures to this office at the earliest. -

.

. e N | L _ (Anil Joshi, IFS)
B o ' EER - Member Secretary -
_ - HPSPCB, Shimla.

 Copy to thg following for information & n/a:-

pr€ Regional Officer, HPSPCB Shimla- Lo ensure the recovery of
1C, check remedial action taken by the unit and submit the status
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HP State Paﬁmiaré Control-Board
HilM Parivesh Bhawan, Phase-ill, New Shimla-09
Phone :sim Q‘t ?‘?»-26?3‘?66 26?3929 FAX~01 77~26‘?3ﬂ18

| "-'Nmp"m““m ‘-”ﬁmp*ﬁm%&im S 2023 - | 6147“ so Dated 29 ;z,,
o %mimimagmﬁs Compensation for viglatiol of provisions under ovisions .
- :M@&mm@wm&%wgm of Pollution) Act, 1874 and Al o pratialons. -
- Corrst ¢f Pallution) Act, 1981 as per order pe and

e m@*izﬁl_.ﬁm__ Paryavaran Surz

’ Te;

' ?ﬁe Headm 'the Proisot,
Wi Buoni Dam HER
Kolcam Colony, Sunni
3& ot Shimla (HP) %‘? 1304 .

o Wﬁﬁﬁ&%ﬁ as e m@ feport of the Hegmna! Qfﬁcef HPSPCB, Sh:mia vide iettef
ng: FCB/ /ROS/ Sunni Dam HEP/2023-2201 dated 19.12.2023, it has been again

0 inferried tHat lafest inspection of hVs Sunni Dam HEP was carried out on
12722023 & 19122023 and it was observed that construction of abutment of

- permanen bridge, inlet and outiet of diversion tunnel, MAT and Dam Site is under
vregrass and ruck sfter cutting of hill stopes has directly been dumped along the

bank of river Satii without any protection measures, Although, retaining
‘structures have been pmv;ded at tew ;msnts but same are not adequate. it was
further abserved that there s nio provision for water spnnkﬁrsg and fugltwe dust
ermission is being caused due to excavation activities which is causing ruisance to

the gsnerar public: In addition to this, mutk dumped may get washed away along

wits the rain in winter season whick wili ultimately go into river Satiyj and may
deterioraie its water quauty

WHEREAS, nagma Officer BPSPCE, Shimla has already issued notices to you
vige letiers dated 18.04.2023, 02.06.2023, 31.07.2028, 25.10.2023, 02.12.2023
and 12,12.2023. Further ah Environmental Compensation amounting to Rs
500,000/ was glan | mp%ﬂﬁd gpon voi vide this office letter no. 4809-14 dated
07.97 2023 on tha analogy of orders passed by the Hon'ble NGT in the matter of
Ailstien Rai Vs, Blate ol HP & Ol githough EC was deposited but no o
.segﬂféxarﬁ Wnprovement Aothing tangibie has been done by you for the scientific
mutk wanagement al the sites. In view of consistent non-compliance still

- perslsing at the site as reported by the Regional Officer, HPSPCB, Shimla, a
‘show salse notice was again issued jo you with imposition of EC amounting to

- B, 60,950,000/ from this office vide tetter no. 12988-91 dated 12.12.2023, which
Miae besr replied vide lstier no 883-8¢ dated 21-12-2023 which is non-tenable as

he muck i siill gtackaei aiong m bank& of Hiver Saﬂu; without pmper protect;on
: m@amm:«.

' WME;H&A"‘ ztwﬁ Tact si::xta{i amwe tanizmou to vmiat;on cf the pmv;smns of Water
Prevertion & Contrel of Pollution} Act, 1374, Air (Prevention & Control of Pollution)
_Mt ‘5*5137 mcﬁ also aftracts the girectiong of Ehe Hon'ble NGT in OA no. 593!2017 |
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 ftitled as Paryavaran Suraksha Samiti v: Lo & Ors.

In view of above facts and contiricus non-compliance on your par, an
Environmental Compensation amounci«. to Hs 60,490,000 (Sixty Lakhb "";m?
Thousand Rupees only) is herety imposed upon you as per methodoiogy
. Prescribed by the Hon'bie NGT in OA no. 503/2017 titled "Paryavaran Suraksha
Samiti Vs Uol & Ors”, for the violation pericd from 01,04.2023 io 21.10.2023 (202
days). You are hereby ‘directed to deposit the Environmental Corpensation
“amounting to Rs. 60,90,000/- (Sixty Laki Ninety Thousand Rupees only) in the
_Hecount of Member Secretary, HP Siais Pollution Control Board, Bank of
‘Baroda A/c No. 54140100001617 (IFS< C:ode BARBONEWSIN) within 7 days.
The compliance report shall reach the ofiice of e undersigned within 16 days
failing which action as per section 33-A of Water (Prevention.& Contred of Poliution)
Act, 1974 and section 31-A of Air (Prevention & Control of Poliution) Act, 1981 for
the closure of unit will be initiated against you, : ;
- Signed by
Anif Joshi
Date: 23-12-2023 15:51:11
(Anil Joshi, IFS) _
#Member Secretary
HPSPCB, Shimie

A Fhe Regional Officer, HPSPCE Shimla- to ensure the recovery of
Environmental Comperisation, remedial action taken by the unit and submi’
- the compliance report 1o this office within 7 days.
- .2, The Seniar Law Officer, HPSPCE. |
= 3. The System Manager (IT), HPSECE, Shimla for information.
4. Case file. S :

-5d-

{Anil Joshi, IFS)
Member Secrstary
HPSPCH, Shinia.



PCB-1002/25/2023-CONSENT s&cn%-_@‘rma POLLUTION CONTROL BOARD

gl

"-f%y.;;;gggg&izaés - o . _ o
 HPState Pollution Control Board
_ HIM Parivesh Bhawan, Phase-III, New Shimla-09
 Phone No. 0177-2673766, 2673020 FAX-0177-2673018
" No/PCBMisc Complaints (RO Shimiay2023 /6 0" 22 ~ Y pated: ¥] 8] 202%

.. - . S “

2

“Mis . K Construction Pyi. Lid.,
~ Keonthal Complex, Khalini,
- - District Shimig, HP

WHEREAS, as: per the report of the Regional Officer, HPSPCB, Shimla vide letter no
PCB/ ROS/ Misc Complaint)/2023 1065 dated 28.07.2028, it has beerinformed that a
' joint inspection  of Chailla-Sainj area was conducted on 21,07.2028, and during the
inspection it was observed that the muck generated from road cutling was found dumped
down the National Highway atfour Locations in an unscientific: manner without any
protection measures. Further it has also been reported that the muck dumped at these
sites have been washed away along with rain ulimately flowing inte nearby Giri River
thus deteriorating its water quality. :

_WHEREAS, show notices vide letters dated 8.04.2023 & 21.07.2023 were also issued
by thie Regional Office, HPSPCB Shimia with direction to provide retaining structure at
- . teh dumping site to prevent the existing muck flowing into River Giri but no Significant
- lmprovement/ nothing tangible has been done by you fill date. _
. WHEREAS, a order passed by Hor'ble NGT on 28.07.2013 in O.A No 256 of 2013 tiled
as Abhishek Ral V/s State of H.P. & Ors states that :

."We glso direct all the authorities concerned to keep a strict vigil to prevent throwing of
municipal solid waste. Untreated sewage, effluent or other material/construction material
into- the river Beas. Whosever is found to be throwing or dumping any such material,
-effluent elc. directly or-indirectly into the river Beas or its tributaries or even at its banks,
will have to pay a sum of As 1.00 lakh as compensation for causing poliution on the
-basis of the polluter pays principle.”..... _ o
WHEREAS, the fact slated above tantamount to viclation of the provisions under the
provisions of Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention &

= Control of Pollution) Act, 1981 and directions of the Hon'ble NGT in its order dated
- £9.07.2013 in O.A No 256 of 2013 titled as Abhishek Rai V/s State of H.P. & Ors.

.. In view of above, you are hereby directed to deposit.an Environmental Compensation
" .. ‘amounting Rs. 4.00 Lakh {Rs. 1.00 Lakh for each location) in the account ofMember
«  Secretary, HP State Pollution Control Board, Bank of Baroda Alc No.
. 54140100001617 (IFSC Code BARBONEWSIM) immediately, failing which action

- under the provisions of Water (Prevention & Control of Poliution) Act, 1974 and A

- {Prevention & Control of Pollution) Act, 1981 shall be initialed against you and submit the
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. POB-100212572023-CONSENT SECTION-STATE POLLUTION CONTROL BOARD

rmmm

. e Iso directad 1o
Tecelpvcomphame mpart to this office at the: eadliest. Further ycuu are a
ensure that no muck dumping shall take place at the dumping snaS?gn wei&hb%ut proper

pmtechon measure rovided
| » Anil Joshi
Deign A8 ANZA 4208
Member Secretary

HPSPCB, Shimla.

: ‘:."'Regmnai Oiticer, HPSPCB Shsmia for mformaticn with direction tc ensure that
- Environment Compensation is deposited, and remedial action for the restoration of

~the site is undertaken by the unit. A compliance!status repaﬂ in this regard shall
~ reach this office within 3days.

- 2. The System Manager (IT). HPSPCB, Shsmla fer mfermatm -
X Caas fite o §

-Sd-

- {Anil Joshi, IFS)
- Member Secretary
“HPSPCB, Shimia.

| - mshppcb@gmail.com



;,‘&-,} o
' Compensation amounting Rs. 2.60 Lakh in the account of Member Secretary, HP State
Pollution Control Board, Bank of Barodéa A/e Ne. 541406100001617 (JFSC Code

~ NeuPCBMise Complaints(RO Shir!a)2023 - @?6 ngq Dated: [ §- 262

" 'WHEREAS. as per the z‘ep{}ﬂ of the Regional Gfficer, 1IPSPCB, Shimia vide letter no PCB/
UROS/ Mise: Complaint)/2023 1184 dared 17.08.2023, it has been informed that work of the

_194

- HP State Pollution Control Board.
HIM Parivesh Bhawaa, Phase-{1l, New Shimla-09
| Ph'ﬁm.Nﬂ;.ﬁl'??wzﬁﬂ%ﬁ, 2673020 FAX-0177-2673018 -

of 2013 titled

hments I,Com'eati.a yper-order by Hou'ble NGT in O.A | o 2

- M/s P. K Construction Pvt. Ltd.,
Keonthal Complex, Khalini,
District Shimla, HP

widening of Chailla-Sainj Road s under progress and the muck ‘generated fwm‘ _the masd
cutting has been dumped down the National Highway by your project at four locations in an-
anscientific manner without any protection measures. 1t was further observed that most Ofti'.ll"s
muck has been washed away in recent rains and is-deteriorating the water quality of river Giri.
Additionally, niow it has been apain informed that the said site was when inspected on

-1 11.08.2023 the muck was again found dumped down the National Highway in an unscientifie
- manner without any protection measures at two new jecations.

'WHEREAS-, HPSPCB, has already issued notice to you védg letter dated 11.08.2023 to provide
' retaining structure at the dumping site to prevent the existing muck flowing into. River Giri but

no sighificant improvement has been done by you till date.

WHEREAS, another order passed by Hon'bie NGT on 29.07.2013 im O:A No 256 of 2013
s3tled as Abhishek Rai V/s State of HP. & Orsas under: :

. “We also direct all the authorities concerned 1o heep a strict vigil to prevent throwing of

numicipal solid waste. Untreated sewage, effluent or ciker maierial/consiruction material into
the river Beas. Whosever is found 1o be throwing or dumping any such material, effluent etc.

directly or indirectly into the river Beas or its tributaries or even at its banks, will have to pay a

sum of Rs 1.00 lakh as campensation for eausing pollution on the basis of the polluter pays
pringiple. ”..... S ; ' ’

WHEREAS, the fact stated above tentamount te violation of the provisions under the provisions
of Water (Prevention & Control of Pollution) Act, 974 zad Air (Prevention & Control of

Pollution) Act, 1981 and directions ¢% e Son'sie NOT i Hs order dated 29.07.2013 in O.A

o

. No 256 of 2013 titled as Avhishek Ral Vis Sete 07 5.2 & O,

BARBONEWSIM) immediately. failing which action under the provisions of Water

Prevention & Control of Pollutios) Act, 1574 and Air (Prevention & Control of Pollution)
- Act, 1981 shall be initiated againstyou and submit the receipt/compliarice report to this office
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at the earliest. Further you are directed 2
' ;mem the existing muck flowing into- River o
shall take place at the site without proper Pm?ec
(Anil Joshi, IFS)
Member Secretary
HPSPCB, Shimla.

t”’l’}'.m:-@ .

« 7 Compensation, remedial action is taken by the unit for the restoration of the site and

- submit the compliance report to this office within 3days. = . -
2. The System Manager (IT), HPSPCB; Shimla for information. -

0
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HP State Pollution Control
Board

HlM Parivesh Bhawan. Phase-I11, Néw thmla»ﬂﬂ
-~ Phone No. m?*?-zs?g?sa 2673020 FAX-0177-
- 2673018 |
Na !PCB[MI&Q Compiamt_s(m Shimla)/2023 - c, £3 4 ,sg &’"* Dated: g, 82022

M/s Sushil Chauhan, VPO Madog,
Tehsil Chaupal, District Shiml-& (HP)

WHEREA& as per the report of the. F{egzcnal Officer, HPSPCI Shimla vide letter no
PCBf IRQSI Misc Gomplamt)faﬂzs 1064 daled 28.07.2023, it has been mfom'ied that a

inspectson it was absefved Ihat the muck fmm the deveicpment of plot at NH-5, opposite
o M/s Rakesh Agro Chemicals ,. Village Bagain, F.O. Chailla, Tehsil Theog, District
~ Shimla has been dumped down the National Highway in-an unscientific manner without
any protection measures. Further it has alse been reported that most of this muck
dumped have been washed away along with recent rams ultimately fliowihg into nearby

Gm River thus detenoratmg its water qualﬁty

| _ tbé dnm'p'mg site io prevent the exlst;ng muck fiﬂwmg into River Giri and bio remedtate it
by carrying out plantation, but no S:gn:flcani lmprovementf nothing tangible has been

~ doneby youtill date.
WHEREAS, g order passed by Hon’b!e NGT on 29.07. 20‘!3 inO. A No 256 of 2013 titted

as Abh:shak Rai V/s State of H. P & Ors states that

.+ “We alsa direct all the authorities concerned {o keep a smat vigil fo prevent throwing of
_ mun:c:pal solid waste. Unitreated sewage, effiuent or other materialiconstruction material
into the river Beas. Whosever is found to be throwing or dumping any such material,
gffluent ete. directly or indirectly into the river Beas or its tributaries or even at its banks,
will have lo pay a sum of Rs 1.00 {akh as campensatron for causing po!iut;on on the

bas;s of the polluter pays pririciple.".

. T'WHEHEAQ :he fact stated above tantamaunt o violation of the prov:sms under the

“ provisions of Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention &
Control of Pollution) Act, 1981 and directions of the Hon'ble NGT in its order dated .
29 w 2013 in 0 A No 256 of 2013 titled as Abhishek Rai V/s State of H.P. & Ors, -
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122790812023 _ -
In view of above, you are hereby directed to deposit 2 Enwmnm;;t?égfe Pailution
amounting Rs. 1.00 Lakh in the account of Member Secrelars = (IFSC Code
Control Board, Bank of Baroda A/c No. 54140100001617 ons of Water
- BARBONEWSIM) immediately, faling which action under the provisi | of Pollution)

{Prevention & Contral of Pollution) Act, 1974 and Air (Prevention & Control of - 1 10 this
Act, 1981 shall bie initiated dgainst you and submit the recaipticompliance report shal
office at the earliest. Further you are alse directed to enstire that no muck dumping
take place. . . IR -
-Sd-
(Anil Joshi, IFS)
Member Secretary
HPSPCB, Shimla.

AH Re'gicna!‘df_ﬁce‘r, HPSPCB 'S_-hinil'a for information with direction to ensure that
- Enviranment Compensation is deposited, and rentedial action for the restoration of
the site is undertaken by the person/individial. A compliance/status report in this
. regard shall reach this office within 3 days. TR _
-~ 2. The System Manager {IT), HPSPCB, Shimla for information. Signed by
3 Casefile. - | - e
S : -Anil Joshi
Date: 08-08-2023 13:41:34
~_ {Anil Joshi, IFS)
Member Secretary
HPSPCB, Shimla,
mshppcb@gmail.com
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| HP ﬁtja'te Pollution ﬁoxit;_roi Board
- HIM Parivesh Bhawan, Phase-IIl, New Shimia-09
i PhoneNn !3_1_"?"7;26_'.7?37.66,_2@-6‘*}‘3{}29 !?AX*O’I??@B’?SG i8

No./PCB/Misc Complaints(RO Shimla)2023 - é Yy ‘2—"!‘;
: Bated‘ g" g (%Q«f}

- MJs Paraj Industries
‘{Contractor of HPMC, AJC Plant),
VPO Parala, Tehsil Theog, Distt Shimla HP.

‘WHEREAS, as per the report of the Regional Officer, HPSPCB, Shimia vids letter no
PCBH/ROSH Misc Complaint)/2023 1066 dated 28.07.2023; it has been informed *at a
joint inspection of Chailla-Sainj area was conducted on 21.07.2023, and during the
inspection it was observed that the muck from the construction of HPMC Apple Juiss

Concentrate Plant at Parala has been dumped along with Chailla-Sainj /o in :n
unscientific ‘manner. Further it has also beert reported that the retaining shructu 38

~provided at the site has been washied away and muck from this site is flowig into <iri
River thus ﬁeteriarating its water quality.
WHEREAS, a shnw nettce wde letter dated 21.07.2023 was also issued by the Reg;ona!
Office, HPSPCB Shimla with direction to provide retaining structure at the dun ping site
‘before dumping more muck and to preverit the existing muck flowing: tito Biver Giri but
no significant improvement has been seen/ nothing tangible hzs been done by you till

- gate,

 WHEREAS, a order passed by Haﬂ‘ble NGT on 26.07.2615 in O. A No 256 of 2013 titled
as Abhishek Raf V/s State of H.P. & Ors states that .

.. "We also direct alf the authorities concerner” .o keep a strict #igil to prevent throwing of
mumcmaf solid waste. Untreated sewage, ~iient or other material/construction material

" info the river Beas. Whosever is foun’ ¢ e throwing or dumping any such material,
efthignt gto. directly or indirectly into .« river Beas or its tribufarios or even at its banks,

‘will-have to pay @ sum of As 1.7 ‘akh as compensation fcr causing paﬂusron on the
: basas of the pa!luter pays princi; <. "
N WHEREAS, the fact state¢t above 'tamamaunt to violation of the provisions under the

i ‘i"i\_‘
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| *”W . ' oliuti 1974 ir (Proventic
 provisions aof Water (Prevention & Control of Pollution) -"‘-””"-&'fwié?-;ﬁk fis( e dated
_Gontrol of Poliution) Act, 1981 and directions of the Hon e NG I e O
29.07.2013.in O.A No 256 of 2013 fitled aa Abhishek Rai Vis

mental Car'npensat_ion_
HP State Pollution

In -view of above, yeu ém'héreby directed to deposit an Environ
617 (IFSC Code

amounting Rs. 1.00 Lakh in the account of Member Secretary,

Conwﬁgamr&; Bank of Baroda A/c No. 54140100007 517 ' °

- BARBONEWSIM) immediately, failing which action under the provianﬂs o "Wataﬁoa)
{Prevention & Controtof Pollution) Act, 1974 and Alr (Prevention & Qantml of Pollu o

- Act, 1981 shall be inltiated against you and submit the receipticompliance report 10 ‘;g

take place in the sites without proper protection measures.

. | | o
: o | | (Anil Joshi, IFS)
| : B Member Secretary
'~"~ HPSPCB, Shimla.

N, Regional Officer, HPSPCB-Shimla for information with direction to ensure that
Environment Compensation is deposited, and remedial action for the restoration of
‘the site is undertaken by the unit. A compliance/status report in this regard shall
~ reach this office within 3 days. R R ' :
2. The System Manager (IT). HPSPCB, Shimfa for information,  Sighed by
3. Casefile. _ - ' Anil Joshi
: Date: 08-08-2023 13:13.06

. __(Anil Joshi, IFS)

- Member Secretary
HPSPCB, Shimia.

. mshppch@gmail.com
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_HP_.State Pollution Control Board

© HIM Parivesh Bhawan, Phase-[1l, New Shimia®®
Phone No, 61772673766, 2673020 FAX-0177-2673018

i

. No/PCBIMisc Complaints(RO Shimlay2023 - & ¥ 2 ~U)
. it veari e e e avde: hyﬁon_'bl'eNGTin
Environmental Compensation as per order by 1 :
O.A No 256 of 2013 titled as Abhishek Rai V/s State of HP &
Ors

T

itz o] e

g

i -  Mye Infracool Pvt. Ltd.,
(Clo APMC CA Store) VPO _Paral_:a,
Tehsil Theay, Distt Shimla, HP

 WHEREAS, as per the report of the Regional Officer, HPSPCB, Shimla vide letter no
| PCB/ /ROS! Misc Complaint}/2023 1067 dated 28.07.2023, it has been informed that a
- joint inspection of Chailla-Sainj area was conducted on 21.07.2023, and during the
inspéction #t was observed that the. muck from the construction. of APMC Cold store at

*  Parald. has been dumped along with Chailla-Sain] Road in an unscientific manner
- without :any protection measures. Further it has also been reported that most of this
muck dumped. have been washed -away ‘along with recent rains ultimately flowing into

néarby Gir River thus deteriorating its water quality. '

. WHEREAS, a show nofice vide ietter dated 21.07.2023 was also issued by the Regional

. Office, HPSPCB- Shimla with direction to provide retaining structure at the dumping site

1o pravent the existing muck flowing into River Giri but no significant improvement has
been seen/ nothinig tangible has been done by you fil date. | |

" WHEREAS, a order passed by Hon'ble NGT on 29.07.2043 | S
as Abhishek Riai V/s State of H.P. & Ors states that : '3in O-A No 236 of 2013 titled

....We also direct all the authorities concerned tc keep 4 strict vigi
 munitinE! eolid wasts. b Wik WY - Keer g strict vigil to prevent. ina of
| ggﬁg@éggf%gg:&wggg eatec;ss?wa%e, etguen‘for other mate?ialfcgnstructﬁg:cgggﬂg!
-l Ine niver ceas. Whosever is found to be throwing or dumping &1 4% i
*effluent eic. directly or indirectly into the river Beas of s tributaee pr oy Taterial
- will have to pay a sum of Rs 1.00 lak > Or o Inbutaries ar even at jts banks,
- basis of the polluter pays principle.”.... h as compensation for causing pollution on the

. WHEREAS, the fact stated above tantamoynt to viclati inr '
o 1w AL Siaied above ta N 10 vidlation of the i L
‘ g@%ﬁ?i_"”s of Water (Prevention & Control of Pollution) Act. 1974, a,‘fg"ﬁs“’f;s under _tha.
+ Control of Pollution). Act, 1981 and directions , r_(Prevention &

of the Hon'ble NGT in its order dated
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i . L L o ate of H.P. & Ors.

. 29.07.2013in O.A No 256 of 2013 tifled as Abhishek Rai V/s State .
I view of above, you are hereby direcled o deposil an E:t::;?gm;:t State Poliution
amounting Rs. 1.00 Lakh in the account of Mamber Sec 100051617
Control Board, Bank of Baroda Aic No. 541491007 provisior .

- BARBONEWSIM) immediately, lailing which action_under ion & Conitrol of Pollution)
{Prevention & Control of Polluton) Act, 1974 and Ar (Prevention & Ban¥S & "5 e
Act, 1981 shall be initiated against you and submit the récaip’co '?rl; ck dumping shall

- office'at the eanliest. Further you are also diractad to ensure that no mu S
take place in the sites without proper protection measures.

(Anil Joshi, IFS)

‘Member Secretary

HPSPCB, Shimla.

Copy to:- . - .
7€ Regional Officer, HPSPCB Shimla for infermation with direction to ensure that
Environment Compensation is deposited, and remedial action for the restoration of
the site is undertaken by the unit, A compliance/status report in this regard shall
- reach this office within 3 days. A
2. The System Marnager (T}, HPSPCB, Shimia for information, S‘g?jd :iy
- ' ' - Anif Josh :

3. Casefile.
- Date: 08-08-2023 13:13:39

-~ {Anll Joshi, IFS)
Member Secretary
HPSPCR, Shimia,

~ mshppeb@gmail.com
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- NoJ/PCB/Misc Complaints (RO Shimla)/2023 - 2 =5 7 6

e “We also direct all the authorities concerned tu ke
. municipal solid waste. Untreated sewage,

_ the river Beas. Whosever is found to be throwi ;

P e _ d to be Ifﬂ:‘(}‘w;nggi» et ing a

: : o IiP:Statei P‘oll-utian Control Board |

. HIM Parivesh Bhawan, Phase-iil, New Shimia-09
.. PhoneNo. 01772673766, 2673020 FAX-0177-2673618

e nvironmental Compensation as per order by Hon'ble NGT in

' Shri Dhani Ram & Ram Lal,
- Village Bhui (Deothi), PO Chailla,
~ Tehsil ﬁ%g:_ﬁiwcthhiﬁra (HPy

 WHEREAS. as per the report of the Regional Officer, HPSPCB, Shimla vide letter no PCB/.

/ROS/ Misc Complaint)y/2023. 1171 dated 16.08.2023, it has been informed that a joint

. inspection was conducted of Chailfa-Sainj area on 21.07.2023 regarding the issue of illegal

muck dumping. Dixring the inspection it was found that the muck from dgveiopment'of plot at
NH-3, opposite to M/s Rakesh Agro Chemicals, Village Bagain, P.O. Chailla, Tehsil Theog.
district Shimla (HP) has been dumped down the National Highway in an unscientific manner
without any protection measures at village Bhui (Deothi) PO Chailla, on land of Sh. Dhani

" Ram (Near DR Motors), P.O. Chailla, Tehsil Theog, District Shimla which has been confirmed

by a report submitted by Village Revenne Officer, Patwar Circle Bagain, Tehsil Theog, District

Shimla, HP. It was further observed that most of this muck has been washed away in recent
_rains and is deferiorating the water quality of river Giri. Additionally, now it has been again

informed that the said site was again inspecied on 11.08.2023 but nothing tangible has been
doneatthesite. o o o o :

WHEREAS, Regional Office, -}¥P$PCZ-B-,. Shlmia has already issued 2 show cause notices to

you vide their lefters dated 01.08.2023 and 11.08.2023 1o provide retaining structure at the

- dumping site to prevent the existing muck flowing into River Giri but no significant

improvement has been done by you till date.

WHEREAS, another order passed by Hon'ble NGT on

Ly oD Al . 29.07.2013 in O.A N 95¢ (.
titled s Abhishek Rai V/s State of HP. & Ors asunder; - _013, ™ O.A No 256 of 2013

ned 1o ep a striet vigil to prevent throwing of
effluent or other material/construction material into



*subrmit the receipt/compliance report to this office at the eatliest. Fu

: '- visions under fhe;

E - _ , e . violation Gf_ﬁqg pro K cﬂﬁ{}f“-&_

e d w fact stated above tantamount t_q :,m 7t and Air (Prev
gmi?s?ﬁi%f "t;\;fati?é?feie:ﬁtion & Control of Foliutmn.)_ ﬁ;;(tm 3:;41401“ ir % onder dated
Control of Pollution) Act, 1981 and dircetions of the HOw M€ b o o

29.07.2013 in O.A No 256 of 2013 titled as Abhishek Rai V/s

. H d o deposit the _afnresa'id Enrv
he dccount Member Secrefarys

N N BERE _ ironrnental
n view of ‘above, you are hereby directed HP State
- Nompenasation amounting Rs. 100 Lakh in t Jeeos eBer * Board,
~ Pollution. ST Control AT . } immediately,
- of Bank of Baroda A/c No. 4140100001617 (1FSC Code m_ﬁﬁt}NEWfigg g;;uﬁon) At
 failing which action under the-provisions of Water (Prevention & Contro 4 against YW and -
1974-and Air {Prevention & Control of Pollution) Act, 1981 shall be initiated agai

provide retaining structure at'the dumping site o prévent the existing muck flowing it .
Giri and ensure that no further muck dumping shall take place at the site ‘without proper |
_ {R‘Qi@‘ctiﬂﬁmeams; S ' S SR ' '

(Anil Joshi, IFS)
- Member Secretary
~ HPSPCB, Shimla.

. Copyto:

Al Regional Officer, HPSPCB Shimla- o ensure the recovery of Environment

”

Compensation, remedial action is faken by the unit for the restoration of the site and
_ submit the complianice report 1o this office within 3days. '
~ 2. The System Manager (IT) HPSPCB; Shimla for information..

TN

% ;
N

- (Anil Joshi, IFS)
- Member. Secretary
- HPSPCB, Shimla.

rther ‘you are directed to B '
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HP State Pollution Control Board

HIM Parivesh Bhawan, Phase-111, New Shimla-09
Phone No. 0177-2673766, 2673020 FAX-0177-2673018

No./PCB/Misc Complaints(RO Shimla)/2023 <7 ¢ 4 7~ & 7 Dated: 2o . Lrw2>

Environmental Compensation as per order by Hon'ble NGT in O.A No 256 of 2013 titled
as Abhishek Rai V/s State of HL.P. & Ors

To.

Shri Yashwant Thakur,
Village Chainu Balasan, Gram Panchayat Baral, P.O Sheel
Tehsil Rohru, District Shimla (HP)

WHEREAS, as per the report of the Regional Officer, HPSPCB, Shimla vide letter no PCB/
/ROS/ Misc Complaint)/2023 1369 dated 30.08.2023 it has been informed that a video was
circulated on social media in which some people were seen dumping rotten arr les in a waste
water stream. As per report received from Panchayat Secretary, Bharal, it hes been informed
that Sh. Yashwant Thakur, S/o Sh. Diwan Chand, Village Chainu Balasaa, Gram Panchayat
Baral, P.O Sheel, Tehsil Rohru, Distt Shimla and others have dumped the rotten apples in a

water stream at Baral Chainu Balasan.

WHEREAS, HPSPCB, has already issued n(ttices to you vide letter da.ed 10.08.2023 & dated
24.08.2023 asking you to show cause a? to why action as per section 41. 13 & 44 of Water Act,
1974 and as per section 15 of Environment Protection Act, (986 J‘;. Environmental
Compensation as per order issued b‘)‘/ ‘Hon’ble NGT in OA no. 256 cf 2013 shall not be

initiated against you but no reply has been received from your unit so far.

WHEREAS, an order was passed by Hon’ble NGT on 29.07.2013 in () A Nc 256 of 2013
titled as Abhishek Rai V/s State of H.P. & Ors as under:

" “We also direct all the authorities concerned to keep a strict vigil 10 prevent throwing of
municipal solid waste. Untreated sewage, effluent or other material/construciion material into
the river Beas. Whosever is found to be throwing or dumping a¢ such ma.erial, effluent ete.
directly or indirectly into the river Beas or its tributaries or ~en at its banks will have to pay

a sum of Rs 1.00 lakh as compensation for causing polli.on on the basis .+ the polluter pays
principle.”.....

WHEREAS, the fact stated above tantamount to violation of the section < , 43 & 44 of Water

Acct . 1974, section 15 of Environment (Protection) Act, 1986 and direct ons of the Hon’ble
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NGT in its order dated 29.07.2013 in O.A No 256 0f 2013 titled as Abhishek Rai V/s Statc of
H.P. & Ors.

In view of above, an environmental compensation amounting to Rs 1 lakh only is hereby
imposed upon you and you are hereby directed to deposit the aforesaid Environmental
Compensation amounting to Rs. 1.00 Lakh in the account Member Secretary, HP State
Pollution Control Board, of Bank of Baroda A/c No. 54140100001617 (IFSC Code
BARBONEWSIM) immediately. Compliance report in this context shall reach the office of
undersigned within 13 days, falling whieh getlon under the provisions of Water (Prevention &
Control of Pollutish) Act 1974 and ERvIFsHent (Protection) Act, shall be initiated against

you:

(AniT Joshi, IFS)
Member Secretary
HIEPCB, Shimla

Copy to:- /‘V"’

1. The Regional Officer, HPSPCB Shimla for information & further necessary action.
2. The System Manager (IT) HPSPCB, Shimla for information.
3. Case file,
(Anil Joshi, IFS)

Member Secretary
HPSPCR, Shimla

phppeh@amail.com
P

%=
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HP State Pollution Control Board

HIM Parivesh Bhawan, Phase-111, New Shimla-09
Phone No. 0177-2673766, 2673020 FAX-0177-2673018

No./PCB/Misc Complaints(RO Shimla)/2023 7 R70 - 71’ Dated: 30 « £ 202>

En\'iro!mwnlal Compensation as per order by Hon'ble NGT in O.A No 256 of 2013 titled
as Abhishek Rai V/s State of H.P. & Ors

1o,

Shri Bhagat Chand Thakur,

Village Chainu Balasan, Gram Panchayat Baral, P.O Sheel

Tehsil Rohru, District Shimla (HP)
WHEREAS, as per the report of the Regional Officer, HPSPCB, Shimla vide letter no PCB/
ROS/ Misc Complaint)/2023 1368 dated 30.08.2023 it has been informed that a video was
circulated on social media in which some people were seen dumping rotten apples in a waste
water stream. As per report received from Panchayat Secretary, Gram Panchayat Bharal, it has
been informed that Sh. Bhagat Chand Thakur, S/o Sh. Janki Dass, Village Chainu Balasan,
Gram Panchayat Baral, P.O Sheel, Tehsil Rohru, Distt Shimla and others have dumped the

rotten apples in a water stream at Baral Chainu Balasan.

WHEREAS, HPSPCB, has already issued notices to you vide letter dated 10.08.2023 & dated
24.08.2023 asking you to show cause as to why action as per section 41, 43 & 44 of Water Act,
1974 and as per section 15 of Environment Protection Act, 1986 & Environmental

N} &
Compensation as per order issued by Hon’ble NGT in OA no. 256 of 2013 shall not be

initiated against you but no reply has been received from your unit so far.

WHEREAS, an order was passed by Hon’ble NGT on 29.07.2013 in O.A No 256 of 2013
titled as Abhishek Rai V/s State of H.P. & Ors as under:

_..."“We also direct all the authorities concerned 10 keep a strict vigil to prevent throwing of
municipal solid waste. Untreated sewage, effluent or other material/construction material into
the river Beas. Whosever is found to be throwing or dumping any such material, effluent etc.

directly or indirectly into the river Beas or ils tributaries or even at its banks, will have to pay
a sum of Rs 1.00 lakh as compensation for causing pollution on the basis of the polluter pays

principle.”.....

WHEREAS, the fact stated above tantamount to violation of the section 41, 43 & 44 of Water
Acct . 1974, section 15 of Environment (Protection) Act, 1986 and directions of the Hon’ble
NGT in its order dated 29.07.2013 in O.A No 256 of 2013 titled as Abhishek Rai V/s State of

H.P. & Ors. -
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In view of above, an environmental cBm’peﬁsation amounting to Rs | lakh only is hereby
nnposcd upon you and you are herehy dlrectcd to deposit the aforesaid Environmental
Compensation amounting to Rs. 1,00 lakh in the account Member Secretary, HP State
Pollution Control Board, of Bank of Baroda A/c No. 54140100001617 (IFSC Code
BARBONEWSIM) immediately. Compliance report in this context shall reach the office of
undersigned within 15 days, failing which action under the provisions of Water (Prevention &
Control of Pollution) Agt 1974 and" F{nvi’ro'nment (Proteetion) Aet; 1986 shall be initiated
against you. ' b i

(Anil Joshi, TFS)
‘ Member Secretary
" HPSPCB, Shimia
Copy to:- e g
1. The Regional Officer, HPSPCB Shlmla for information & further necessary action.
2. The System Manager (IT) HPSPCB Shlmlﬂ for Infermation:
3. Case file:

Anil Joshi, IFS)
Member Secretary
HPSPCB, Shimla

L
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\\f'.hc‘rc.'us‘this is in reference to the bulk buyers of apples from HPMC & HIMFED and
scientific dumping of Solid waste (i.e. rotten apple) done by Mr. Gulfam, M/s Sl;uaib F::Flt
F‘f)mp:llly Meruth, 621-A, Shah peer Gare, Meruth, 250002 at the sorting area in Village-
Fipra. Parwanoo H.P. In this regard. the show cause notices were issued to you for violation
on 22.09.2022 and dated 03.11.2022, respectively.

Whereas a news article was published in the local daily and public complaint received
through e-media regarding dumping of Rotten Apple at the sorting area in Village-Tipra,
Parwanoo H.P.

Whereas inspite of repeated verbal directions during visit to the sorting spot at Village-
Tipra, the activity of unscientific dumping of rotten apple in the open adjoining land/ hill
slope was kept continued in the apple season.

Whereas. the facts stated above tantamount to the violation of the provisions of Water
(Prevention and Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution)

Act. 1981 and violation of Solid Waste Management Rules, 2016 under Environment
(Protection) Act, 1986.

Hence. in view of directions issued vide Head Office letter No. HPSPCB/ Misc.RO
Parwanoo (Env. Comp)/Solan/2022- 16706 dated 07.12.2022 and regarding apple dumping
on dated 22.09.2022 and compliance observed on 15.1 1.2022. the Environmental
Compensation. for the total no. of days i.e. 56 No. and @ 5,000/day, is hereby imposed, for
un-scientific mass dumping of solid waste (apple waste) i.e. for the amount of Rs. 2,80,000/-
(Rupees Two Lac Eighty Thousand only) as per the order dated 19.02.2019, issued by the
Hon'ble NGT in OA No. 593 (titled Paryavaran Suraksha Samiti &Anr. Vs Union of India&

others).
Er. Pradeep M oudgil
Asstt. Env. Engineer
24L31\-§ °
Endst. No. HPSPCB/ R.O. Pwn/ Environment Compensation/2022- Dated: 201 2-23D)

I. The Deputy Commissioner, Solan, for favor ol kind informationplease.

9 The Member Secretary, HPSPCB. Shimla for favor of kind information please.

3. The Managing Director, HPMC Ltd, Nigam, ViharChotta Shimla, for favor ot kind
information and to ask the dealer to deposit the Environment Compensation.

4. ‘I'he Managing Director, HIMEED, Circuiar Road, victory tunnel, Shimla, for favor of

kind information and to ash the dealer to deposit the Environment Compensation.

5. Mr. Gulfam, M/s Shuaib Fruit Company Meruth, 621-A, Shah peer Gare, Merh,
250002 . He is directed to deposit the above said Environment Compensation through
Demand Draft in favour of Environmental Engineer. Pollution Control Board payable at
Parwanoo within a period of 15 days positively.

Er. Prideep Moudgil
Asstt] Env. Engincer

I ee—

I ———
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Wbercas. this is in reference to the bulk buyers of apples from HPMC & HIMFED and un-
scientific dumping of Solid waste (i.e. rotten apple) done by Mr. Ravi Anand, M/s Rotoflex
Packaging Corp. Tahliwal, Una, H.P. at the sorting arca in Village-Tipra, Parwanoo H.P.
In this regard, the show cause notices were issued to you for violation on 22.09.2022 and
dated 03.11.2022, respectively.

Whereas a news article was published in the local daily and public complaint received
through e-media regarding dumping of Rotten Apple at the sorting arca in Village-Tipra,
Parwanoo H.P.

Whereas inspite of repeated verbal directions during visit to the sorting spot at Village-
Tipra. the activity of unscientific dumping of rotten apple in the open adjoining land/ hill
slope was kept continued in the apple season.

Whereas, the facts stated above tantamount to the violation of the provisions of Water
(Prevention and Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution)
Act, 1981 and violation of Solid Waste Management Rules, 2016 under Environment
(Protection) Act, 1986.

Hence. in view of directions issued vide Head Office letter No. HPSPCB/ Misc.RO
Parwanoo (Env. Comp)/Solan/2022- 16706 dated 07.12.2022 and regarding apple dumping
on dated 22.09.2022 and compliance observed on 15.11 2022, the Environmental
Compensation, for the total no. of days i.e. 56 No. and @ 5,000/day, is hereby imposed. for
un-scientific mass dumping of solid waste (apple waste) i.e. for the amount ot Rs. 2,80,000/-
(Rupees Two Lac Eighty Thousand only) as per the order dated 19.02.2019, issued by the
Hon'ble NGT in OA No. 593 (titled Paryavaran Suraksha Samiti &Anr. Vs Union of India&

others). )
N .
Er. Pradeep | ’léudgll
Asstt] Env. Engineer

2460

Endst. No. HPSPCB/ R.O. Pwn/ Environment Compensation/2022- Dated: 29| 2-22.2
1. The Deputy Commissioner. Solan, for favor ol kind informationplease.

" The Member Secretary, HPSPCB, Shimla for favor of kind information please.
. The Managing Director, HPMC Ltd, Nigam. ViharChotta Shimla, for favor of kind
information and to ask the dealer to deposit the Environment Compensation.

w N

4. The Managing Director, HIMFED, Circular Road, victory tunnel, Shimla, for favor of

kind information and to ask the dealer to deposit the Environment Compensation.

. Mr. Ravi Anand, M/s Rotoflex Packaging Corp. Tahliwal, Una, H.P. He is directed to
deposit the above said Environment Compensation through Demand Draft in favour of
Environmental Engineer, Pollution Control Board payable at Parwanoo within a pericd
of 15 days positively. Q

N

Er. Pralleep Moudgil
Asstt. Env. Engineer
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Whereas. this is i reference to the bulk buyers of apples from HPMC & HIMFED and un-
scientific dumping of Solid waste (i.e. rotten apple) done by Mr. Ayyub, S/o Hazilshhaq,
100, town Bugrasi, Barhana, Bulandschar, U.P. 245403 at the sorting area in Village-
Tipra, Parwanoo H.P. In this regard, the show cause notices were issued to you for vioiation
on 22.09.2022 and dated 03.11.2022, respectively.

Whereas a news article was published in the local daily and public complaint received
through e-media regarding dumping of Rotten Apple at the sorting area in Village-Tipra.
Parwanoo H.P.

Whereas inspite of repeated verbal directions during visit to the sorting spot at Village-
Tipra. the activity of unscientific dumping of rotten apple in the open adjoining land/ hill
slope was kept continued in the apple season.

Whereas. the facts stated above tantamount to the violation of the provisions of Water
(Prevention and Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution)
Act. 1981 and violation of Solid Waste Management Rules, 2016 under Environment
(Protection) Act, 1986.

Hence. in view of directions issued vide Head Office letter No. HPSPCB/ Misc.RO
Parwanoo (Env. Comp)/Solan/2022- 16706 dated 07.12.2022 and regarding apple dumping
on dated 22.09.2022 and compliance observed on 15.11.2022, the Environmental
Compensation, for the total no. of days i.e. 56 No. and @ 5,000/day, is hereby imposed, for
un-scientific mass dumping of solid waste (apple waste) i.e. for the amount of Rs. 2,80,000/-
(Rupees Two Lac Eighty Thousand only) as per the order dated 19.02.2019, issued by the

Hon’ble NGT in OA No. 593 (titled Paryavaran Suraksha Samiti &Anr. Vs Union of India&
I,

others). ? , [
Er. P a%?epﬁg?!
Assttl Env. Engincer
24gE-9o
Endst. No. HPSPCB/ R.O. Pwn/ Environment Compensation/2022- Dated: 2 0 |9-20) 9

1. The Deputy Commissioner, Solan, for favor of kind informationplease.

2. The Member Secretary. HIPSPCB. Shimla for favor of Kind information please.

3. The Managing Dircctor, IPMC Lid, Nigam, ViharChotta Shimla, tor favor of kind
information and to ask the dealer to deposit the Environment Compensation.

4. The Managing Director. HIMFED, Circular Road, victory tunnel. Shimla, for favor of
kind information and to ask the dealer to deposit the Environment Compensation.

5. Mr. Ayyub, S/0 Hazilshhaq, 100, town Bugrasi, Barhana, Bulandsehar, U.P. 245403.
He is dirceted to deposit the above said Environment Compensation through Demand
Draft in favour of Environmental Engineer. Pollution Control Board payable at Parwanoo
within a period ot 13 days positively. '260 7ﬁ

Er. Pradeep Moudgil
Asstt. kv, Engineer
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Whereas, this is in reference to the bulk buyers ol apples from HPMC & HIMFED and un

n le) done by Mr, Rashid Suleman, S/o
Majid, 184, Mohmmadpur-Lala, Kanker-Khera, Meruth Cant U.P.- 250001 at the
sorting arca in Village-Tipra, Parwanoo TLP, In this regard, the show cause notices were
issued to you for violation on 22.09.2022 and dated 03] 1.2022, respectively.

scientific dumping of” Solid waste (i.c. rotten app

Whereas a news article was published in the local daily and public complaint received
through e-media regarding dumping of Rotten Apple at the sorting area in Village-Tipra,
Parwanoo H.P.

Whereas inspite of repeated verbal directions during visit to the sorting spot at Village-
Tipra. the activity of unscientific dumping of rotten apple in the open adjoining land/ hill
slope was Kept continued in the apple season.

Whereas, the facts stated above tantamount to the violation of the provisions of Water
(Prevention and Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution)
Act. 1981 and violation of Solid Waste Management Rules, 2016 under Environment
(Protection) Act, 1986.

Hence, in view of directions issued vide Head Office letter No. HPSPCB/ Misc.RO
Parwanoo (Env. Comp)/Solan/2022- 16706 dated 07.12.2022 and regarding apple dumping
on dated 22.09.2022 and compliar;a: observed on 15.11.2022, the Environmental
Compensauon. for the total no. of days i.e. 56 No. and ‘@ 5.000/day, is hereby imposed, for
un-scientitic mass dumping of solid waste (apple waste) i.e. for the amount ot Rs. 2,80,000/-
(Rupees Two Lac Eighty Thousand only) as per the order dated 19.02.2019. issued by the
Hon’ble NGT in OA No. 593 (titled Paryavaran Suraksha Samiti &Anr. Vs Union of India&

others).
N

Er. Prfadeep Moudgil

Asstt{ Env. Engineer
Endst. No. HPSPCB/ R.O. Pwn/ Environment (f()lllpousuti0ll/2§2%- aka Dated: 20 |2 -2022

N S N L £ Y

1. The Deputy Commissioner, Solan, for favor of Kind informationplease.
2. The Member Secretary, HPSPCB, Shimla for favor of kind information please.
3. The Managing Dircctor, HPMC Lid, Nigam, ViharChotta Shimla, tor favor of  Kind

information and to ask the dealer to deposit the Enviconment Compensation.

4. ‘The Managing Director. HIMFED, Circular Road, victory tunnel, Shimla, for favor of
kind information and to ask the dealer to deposit the Environment Compensation.

5. Mr. Rashid Suleman, S/o Majid, 184, Mohmmadpur-Lala, Kanker-Khera, Meruth
Cant U.P.- 250001. e is directed to deposit the above said Environment Compensation
through Demand Draft in favour of Environmental Engineer, Pollution Control Board
payable at Parwunoo within a period ot 15 days positively. Q

nlal
Er. Pragdeep Moudgi

Assti. Env. Engincer
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Whereas, this is in reference to the incident of solid waste dumping done by MC Parwanoo
I .1 front of the main gate of Solid waste management site Sect-5 Parwanoo on dated
18.08.2022 due to the poor management/ irregular disposal of solid waste from the facility
established. Whereas the show cause notice was issued to the Executive Officer. M.C
parwanoo vide letter No. HPSPCB/(15 Vol-II)/RO PWN/MC Parwanoo/2018-897 dated
20.08.2022. In addition to above, a similar incident of solid waste dumping has been
observed at the same spot on dated 03.09.2022.

Whereas, the facts stated above tantamount to the violation of the provisions of Water
(Prevention and Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution)
Act, 1981 and violation of Solid Waste Management Rules, 2016 under Environment
(Protection) Act, 1986.

| Hence, in view of directions issued vide Head Office letter No. PCB/(13)/ MC

| Parwanoo/MSW/Vol-11-17840 dated 19.12.2022, the Environmental Compensation, for the
total no. of days =16 No. (i.e. 18.08.2022 to 02.09.2022) and @ 5,000/day, i.e. for the
amount of Rs. 80,000/- (Rupees Eighty Thousand only) is hereby imposed to M.C.
Parwanoo, for dumping of solid waste in front of SWM site Sect-5, as per the order dated
19.02.2019, issued by the Hon’ble NGT in OA No. 593 (titled Paryavaran Suraksha Samiti &
Anr. Vs Union of India & others).

Er. Pradeep Moudgil
Asstt. Env. Engineer

ATy

Endst. No. HPSPCB/ R.O. Pwn/ Environment Compensation/2022- Dated: 20 |- ) o)

1. The Deputy Commissioner, Solan, for favor of kind information please.
9 The Member Secretary, HPSPCB, Shimla for favor of kind information please.

3. The Executive Officer, M.C. Parwanoo, to deposit the Environment Compensation
within a period of 15 days positively.

Er. Prddeep Moudgil
Asstt. Env. Engineer

ANA
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d ne tr Sector-3 at C&D waste site.
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Farwanoo within a period of 07 days,

No. HPSPCB/ R.O. Parwanoo!/ 51 Vol-IV/ Cosmo ferrites (Unit-1), 2027 - Dated

Copy forwarded 1o the Member Secretary. HP Stzte P liution Control Bo

ad | Shimla wry. above
r2ferred letter for kind information please.

Er. Pra eep Moudgijl

¢ Astl. Environme al Engineer
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HP State Pollution Controt Board ¢~ P

. . s
HIM Parivesh Bhawan, Phase-111, Below BCS. New Shin:la-)9 Vo=
" Phone No. 01772673765, 2673020 FAX-(177-2672718 ‘@i,;,:’;;;l
. APCBIMSWIM.C. Solan-Vol-12020- 2 =19 ¢ 97 Dated: 2\—b~ 2=2|
& ' REGD. POST
The Commissioner,
Municipai Corporation Solan,
District Solan (1L.P).
Sub: - Environmental compensation for non-compliance to NGT orders in M.A. No.
512020,

Memo:-

Whereas, Regional Officer HPSPCB Parwanoo, had, informed vide letter no.
HPSPCB/PWN/MC Solan File/Vol-11/251-1792-93 dated 31-03-2021"that the SWM of M.C. Solan at
Salogra was visited on 25-03-202]and during inspection it was observed that a) M.C. Solan have not
started the process of uncapping the site and no bio-mining observed during visit. by There is no site
available to assess the quantity of the waste generated from collection and composting in the provided

compost batteries. ¢) The quantity of compost generated & disposed off material. d) New landfill site has
not been identified yet.
Whereas, Regional Officer Parwanoo, has informed vide letter no. HPSPCB/(15-Vol-
1I/RO PWN/MC Solan/2018-242 dated 16-06-2021 that no compliance has been received from M.C.
Solan till date and the site was again inspected on 08-06-2021 and it was observed that the legacy waste
was still found at site, no action of bio-mining observed and traces of leachate has also been observed.

. In view of above, it is sufficiently clear that you are not complying with the directions
issued by the State Board. Therefore, ¥_5,55,000/- (Rs. Five Lakh & Fifty Five Thousand only)
Environmental Compensation is hereby imposed on you for violation period w.e.f 18-02-2021 to 08-

06-2021 in compliance to orders dated 18-02-2021 passed by Hon’ble NGT in M.A. No. 51/2020,
wherein it is stated as:-

...... 5. Municipal Corporation has illegally resorted to bio-capping of the dump site, against
the provision of Rule 15 (z) (k) read with para J of Schedule-1 of the Solid Waste Management Rules, 2016 and
the SOP issued by the CPCB...... »

«.......7. Municipal Corporation Solan to undo the action of capping and instead undertake bio-
mining of the legacy waste site, strictly as per Rules and the SOP issued by the CPCB....”

Therefore, you are hereby directed to deposit the aforesaid amount in the account of
Member Secretary, HP State Pollution Control Board, Bank of Baroda A/c No. 54140100001617 (IFSC
Code BARBONEWSIM) under intimation to this office within a week’s time failing which action under
the provisions of Environment (Protection) Act, 1986 and Solid Waste Management Rule, 2016 shall be
initiated against you at your own risk and cost. Also please note, if the violation persists the Environntental
Compensation will be increased.

¥ 6 L )
B 18\ 61
(Dr. Nip§n Jindal, IAS)
Member Secretary
Copy to:-
1. The Director, Urban Development, Talland, Shimla for information please.
2. The Regional Officer, HPSPCB Parwanoo for further necessary action.
(Dr. Nipun Jindal, IAS)
P Member Secretary, HIPSPCB
% J mshppeb@gmail.com

9 11%)
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Office Order

ing foul
. e . 0 en, CallSl
Whereas, this is in reference to the unscientific dumping of the Apple pomace e ca by

in the ar
order in the area, exposed to contaminate the rain water and resulting solid waste proble:;r“;otiCe issue
your unit name & style as M/s HPMC Ltd., Sec # 02 Parwanoo, Distt. Solam PO psequent notice
to your unit vide no. PCB/RO PWN/M/s HPMC L1d./2022-958 dated 24.08.2022 i SLcliing removal of
issued vide letter no. 997 dated 01,00.2022. Further in view of reply submitted &%

dumped waste and verified by the official of this office on dated 06.09.2022.

-media
) . ‘ved through €-me
- Whereas, a news article was published in local daily and public complaint Teceive

0

. exposed t
i i : i er in the area,

regarding dumping of Apple pomace in the open area and causing foul ord

contaminate the rain water and resulting solid waste problem in the area.

' isi Water
Whereas, the facts stated above tantamount to the violation the violation of the p:f;i/llj;(;nz 001f6 der
(Prevention and Control of Pollution) Act, 1974, violation of Solid Waste. Manafgem? Ou; mit by the
Environment (Protection) Act, 1986 and the provisions of consent conditions 1ssue -to Y 107 and
State Board there under the provisions of Water (Prevention and Control of Pollution) Act, g -
provisions of Air (Prevention and Control of Pollution) —Act, 1981  vide .
CTO/Both/Renew/R0/2020/2257288 dated 09/12/2020.

Therefore, in view of violation observed and direction issued HPSCB H.O. vide letter no. HPSPCB/RO
Parwanoo/Complaint File/Solan/2021-13392 dated 30.09.2022, the Environmental Compensation for the
amount of Rs. 1,87,500/- has been imposed to your unit for the violation period of 15 mimber of days. So
you are directed to deposit Environmental Compensation amounting to Rs 1,87,500/- via Demand Draft

in favor of EE HPSPCB Parwanoo Payable at Parwanoo, within 7 days to this office.
1n favo s ;

roneudl
Er.[Pradeep oudgil

AEE, HPP(B, R.O. Parwanoo

Endst No RO Pwn/M/s HPMC Ltd. Scc # 02 Parwanoo/ 2022- 20(/3’1/4/ Dated: ]3-/0-20622
<n S .

S T(l): The General Manager, M/s HPMC Ltd. Sec# 2 Parwanoo, Distt. Solan, Himacha.l Prad
2. The Member Secretary, ‘Irlpsv(.]l}. Plea‘se reference to your kind office vid ?; esh.
. HPSPCB/RO Parwan(.)o/(,omplmnt File/Solan/2021-13392 dated 30.09.2022 © f?tter no.
favor of kind information, please. . submitted for

Qupe 9

bl L
AE
E, Hp CB,R.O. Parwanoo
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Mo. PCB/RO Pwn/ 588/ M/s MT Autocraft/2021- GZ 5/;_3 4

s Dated: @ &~ > %

M/s M.T. Autocraft.
Ylllafge —Narval. Sector-4. Parwaroc.
Tehsil- Kasauli. Distt. Solan.

$ ubject:

1{0 ar 1 n 1 ' .
garding Environmental Comnypens:tion imposed for Solid/Process waste

d . -
umping atParwanoo-Solan road ner Sector-3 at C&D waste site.

This is in continuation to show cause notice issued vide letter No. HPPCB/R.O.

Fwn/M/s Cosmo Ferrites/2021-433 dated 17.07202  tor the dumping of mixed waste/process

vraste along the Old Kasauli Road, Masoolkhan.. The directions were issued t

vraste/process waste immediatel

o clean the mixed

y and send it to the O [SDF Site Dhabota, Nalagarh and submit

the the manifest form-10 to this office. Accondingly. the waste was cleared & sent 1o TSDF Site

Dabhota and form-10 was submitted to this office. In view of the violation made and as pct Head

Office letter No. HPSPCI3/ RO Parwanoo/ Compunt File/ 2021- 5791 dated 10.08.2021,

I nvironmental Compensation has been calculated a: per the formula of Polluter Pay Principle

{5r amounting to Rs. 75000/- (Rupees Seventy Five Thousand) only is hereby imposed on your

¢ nit and you are directed to deposit the Environmental Compensation through Demand Draft in

favour of Environmental Engineer, HP State Poilut

cfF07 days.

io1 Control Board. Parwanoo within a period

oo 1ale|2m
Er} Pradeey Moudgil

GIQ/. Astt. Envirgnmental Engineer

To. PCB/RO Pwn/ 588/ MUs MT Autocraft/2 0:1- Dated:

Copy forwarded to the Member Secretary. HP State Phllution Control Boad , Shimla w.r.t. above

rsferred letter for kind information please.

-,

)3},/
. : W~
I.,r. Prad Moudgil

( Astt. Envirohmental Engineer
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Ta /
Shiri Alshingy Rhardwy,

Prig, [ & B Cansinagtion,
1" Flear, Saniriis Blavwgn,
Lavzr Cluakkar Shinala FTHER

Oned: 1001120 10

Hulr: - Chedder passed iy Hon®lly Mntinmnl Groen Tribum | in 0.4, Na, SUHINT titled Paryavaran Sarsksh
Samiti & Anr, Vs Unlen of ladj SeChg dlabgd [RO2.20 19 aml Ciriginal Applieniian Mo, J0IRGIE dade]
10072009 anl 23,08, 19,

Hir,

This affice las informned vide this aifice Jeibe P P P senplnlit- 231033 dased 57,2019 thar the
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